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 Final  Order No. 58622/2017 

 

Per: Ashok Jindal: 

 

Revenue is in appeal against the impugned order to deny cenvat credit 

on various steel items which has been used by the respondent –assessee for 

fabrication  of support structure for installation of their plant and machinery. 

2. Heard the parties considered the submissions. 

3. I find that the Hon’ble Madras High Court in the case of India 

Cements Limited vs. CESTAT, Chennai – 2015 (321) ELT 209 (Mad.)  

where it has been held that steel items has been  used for support structure 

which ultimately used for installation of plant and machinery, the assessee is 

entitled to avail cenvat credit.  Therefore, I do not find any infirmity in the 

impugned order.  The same is upheld. 

4. Appeal filed by the Revenue is dismissed. 

  (Dictated and pronounced in the open Court). 

 

   Ashok Jindal 

                                                                                          Member (Judicial) 
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